Most Urgent/ Out Today

- . Government of National Capitai Territory of Delhii
(Department of Law, Justice & Legislative Affairs)
8™ Level, C-Wing, Delhi Secretariat, LP.Estate, New Dethi.

No.F.14(32)/LA-2001/ Dated " November, 2001

To
The Addl. Secretary (GAD/Co-ordination.)
Government of NCT of Delhi,
21 | evel, A-Wing,
E'\ Delhi Secretariat, L.P.Estate,

% New Delhi-110 002.

A Sub:  Gazeite Notification of the Delhi Sales Tax (Amendment) Act, 2001
q‘}\ (Delhi Act No. 11 0of 2001}
U g'\l:’_-j Sir,
I am directed to forward herewith two copies ol ihe above notification
_ (English and Hindi version) for publishing in the Delhi Gazetie {Part-1V) Betra-
j ordinary today itself. It is requested that af least 10 copies of the same may be
o i’ t J,mtEnt to this department as soon as it is received from the press.
2 ;.'.\" rﬂ“.‘l ",{_
e "}':}f} " Yours fhithful'y,
W~ 9‘-.)(;}‘ Al
' ‘?g WLJ (S.R.Maheshwari)
,,‘q_\ Under Secretary (Law & Judicial)
b o\ Encl: As above
ﬂ "."'.
No.F.14(32)/LA-2001/ 95 Dated g November, 2001

Copy forwarded for information & necessary action to i~

; The Secretary to L.G., Raj Niwas, Delhi.
. The Secretary to Finance Minister, Delhi Secratariat, Mew Delhi.
; The Pr.Secretary (Finance), Delhi Secretarial. New Delhi.
" Secretary to Chief Minister, Delii Secretariat, New Delhi.
, 0.8.D. to C.M., Delhi Secretariat, New Delhi.
\/?f/ P.S. to Chief Secretary, Delhi Secretariat, New Delii,
i Secretary (Legislative Assembly), Old Secretmial, Delhi.
8. Commissioner (Sales Tax), Bikri Kar Bhawan, Dielhi.
9, Library-in-charge (Vidhan Sabha), Cld Secretariat, Delhi
10.- ShN.G.Goswami, Legislative Counsel, Law Department,  Delli
Secretariat, New Delhi.
11. P.S. to Secretary (Law, Justice & L.AL), Delhi Seerciariat, ﬁym i
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(To be published in Part IV of Delhi Gazette , E:n-aurdmary }

Government of National Capital Temtur_',r of Dcll.u
(Department of Law, Justice & Legislative Affairs) “
C-Wing, 8" Level, Delhi Secretariat, LP. Estate, New Delhi-110002.

No. F.14 (32)/LA-2001/ 9 ] 5~ Datedthe e Alov. 2001

The following Act of Legislative Assembly of the National Capital Territory of

Delhi received the assent of the President of India on the.Zwiel Nov ., , 2001 and is
hereby published for general information ;- :

THE DELHI SALES TAX (AMENDMENT) ACT, 2001
(Delhi Act No. 11 of 2001).

{As passed by the Legislative Assembly of the National Capital Territory of Delhi on the
27" September, 2001).

AN

ACT

further to amend the Delhi Sales Tax Act, 1975 (43 OF 1975)

BE it enacted by the Legislative Assembly of the National Capital

Territory of Delhi in the Fifty-second Year of the Republic of India as
follows:-

Short title, extent and L. (1) This Act may be called
Commencement. the  Delhi Sales Tax
: (Amendment) Act, 2001.

(2) It extends to the whole
of the National Capital
Territory of Delhi.

(3) It shall be deemed to
have come into force on
the twenty seventh day of
August, 2001,

|
I
If‘l.;:m:rlulflmle:lt of section 23. 2. In the Dethi Sales Tax Act, 1975
(43 of 1975), in secction 23, in
sub- section (7), in the first
" proviso thereunder, after the
) words “two and a hall years”
; occurring at the end thereof, the
words and figures “and no
assessments of the year 1999-
2000 under the provisions of the
| said sub-sections shall be made
‘ after the expiry of one year and
nine months:” shall be inserted.

Repeal and savings. *3. (1)  The Delhi Sales Tax
(Amendment) Ordinance,’
2001 (2 .of 2001) is hereby
repealed.



(2) Notwithstanding  such, repeal,
anything done or any action taken
under the principal Act, as
amended by the said Ordinance,
shall be deemed to have been done
or taken under the principal Act as
amended by this Act.

UndeF Secretary (Law & Judicial)

85 R MAHRSHWARI
Under Secretary (L.&J.)
Govt, of Delbi.

(Law & Judl, Deptt.)
Delhi. Sachivalaya,
New Delbi.
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